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Mre S.5.Sharma- Counssl fer epplicant.

Hesard. the learnad cmunssl'fmf the

applicant. Tha T.A. was dismissed sn 18.11.91

oen the greund ef dismissed in default Peﬁ non
prosacutisn. Applicant submits that he auﬁmittsd
the aﬁplication for resteration mﬁ 17.12.?1.
Hewever, it remained pending undsr dsfsct and
the sama was decline te bs rsgistersd en 30.10.92,
Thers is a very criticabkx peint that the applicatisn
submittad by the applicants counssel rsmains pasnding
for such a long time uﬁdsr dafect. s cannat

pass any order in this M.P. as the rsgistretion

hzs basn declined. The quastion of resteratien

dess net arise. M.P. stands dispesed of accerdinglye.

“(D.L.Mahta)
"7 y.C. |

(P.P.Shrivastava)
Adme Member
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